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CENTRAL ADMINISTRATIVE TRIBUNAL, R=t!NCIPAL BENCH 

Q. A. No. 1869/2003 

f\&w Delhi, this the 13th day of October, 2003 

HONtBLE SHli SHANKER R AJU, MEMBER (J) 

Har i Bab u 91 ar ma 
SJ.o lata Sh. 111urey Lal, 
Ex. Binder, Government of India ~e ss, 
ALI G/fii H { u. P. ). 

lt:lusa No.4/122, Saraswati Nagar, 
Bamola, ALIGARH (U.P.}.l •••• Applicant 

(By Advocate : Sui C. s. Chadha for Shri D. N. Sharma) 

\Jar sus 

1. Lhi on or Ind.ha, 
(Through~ The 93cra tary to the Government of India), 

l'linistry of I.Jrban 1)3velop1Jlent, 

2. 

Nirman Bhawan, f\ew Delhi • 

The Director of Printing, 
Gover nmant of India, 
' B ' ldi n g , Ni. r man Bh aw an , 
~IJ ~lhi. 

(R OER (ct al) 

• • • • Respondents 

Applicant's claim is directed against the order passed 

by the respondents where in it is stated that tt"e compassion ate 

appointment to the applicant would oe considered when his turn 

matures in the category ror which he is wait listed subject to 

av aililbiJ.i ty of vacancies against t e compassion ate appointment 

quota. 

2. K:teping in-view the DOP&T 1s OM dated 5.5.2003 whereby the 

operation of waiting list has oeen extended from one year to 
1... 

three years on a review or a deserving casai' 

oA, at this stage evan without issuing notice to the respondents, 

with a direction to the respondents to consider the claim or the 

applicant in the light ot· the Ol'l dated 5.5.2003 issued oy tha 

o~oP&T.by a dcfarl~d 4nd s;ecrk,n'j OYde~. 4... 

3. ~t a copy or this order oe sent 

/r avi/ 




